CENTR AL ADMINISTRATIVE TRIBUNAL, PRINCIPAL BENCH
0. A, No,3365/2001
New D2lhi, this the 30th day of $ptember, 2002
Hontble Shri Justice V, S, Aggarwal, Chairman

Hon'ble Shri M, B, Singh, Member (A)

Constable Rai Singh No,4930/DAP
RZ-482, Gali No,15, Kailash Puri
palam Colony, New Delhi : .. fAoplicant

(shri U, Srivastava, Advocate)
Ver sus
Govt., of NCT of Delhi, through
1. Chiéf Scretary
5, Sham Nath Marg, New Delhi
2, Commissioner of Police

Police Hg, IP Etstate, New Delhi
3, Addl, Commissioner of Policse

~ Armed Polkce, New Police Lline
} Kingsway Camp, New Delhi
4, Dy. Commissioner of Police
5th 8n, DAP, Kingsway Camp, Delhi .. Respondents
(Shri Harvir Simgh, Advocate)
(RDER (oral)
Shri Justice V, S, Aggarwal, Chairman
learned counsel for the applicant states that he may
be permitted to withdraw the present application and
applicant will move the appropriatz authority for re-
consideration of the decision, Present application is
dismissed as withdrawn, If any appeal ies filed, the
1 : authority will only deal with it in accordance with law,

We make it clear that nothing said herein will be taken

as an expression on the merits of the application,

Y S—

(M, B. Singh) (V. S. Aggarval)
Member (A) Chair man
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